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ORDER (ORAL)

Mr. Justice. S.K. Dhaon, Acting Chairman

The complaint in this application is  that
the direction given by this Tribunal on 12.1.1994

has not been carried out by the respondents. The

relevant portion of the order 18

........ However, on: humanitarian grounds
I feel it is a fit case for giving a direction
to the respondents. The respondents are

directed to dispose of the
of thg applicant, if not done so far, within
a period of two months from the date of receipt

of this order by them. The interim order
already granted will continue till thenp, . "

representation

A Ccounter-affidavit has been filed on behalf

of the respondents, Copy of the order ﬁassed by the

relevant competent authority

disposing of the
Iepresentaiton of the applicant is annexed te i
Nodoubt, the representation has been Cconsidered ang
rejected. However, it is wurged by the counsel .for
the applicant that the

Tepresentation

has, sa fack.
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the representation. If he decides to reject
representation of the applicant, it shall meet all

the contentions raised by the applicant in the

representation by a speaking order. The representation

shall be disposed of as expeditiously as possible.

Till the representation is disposed of, the applicant
shall not be dispossessed fronm the accommodation in

question.

With these directions, this Contempt Petition

is disposed of, Notice issued to the respondent is
discharged.

No costs.
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